
IN THE HIGH COURT OF ANDHRA PRADESH AT AMA

(SPECIAL ORIGINAL JURISDICTION)

SATURDAY, THE TWENTY NINETH DAY OF MAR

TWO THOUSAND AND TWENTY FIVE
I.PRESENT:

THE HONOURABLE SRI JUSTICE R RAGHUNANDAN RAO
AND

THE HONOURABLE DR  JUSTICE K MANMADHA RAO

wp(sR) No: 12269 OF 2025

Between-.

shaik chinthapalli Nanne. S/o Shaik ChinthaPalli Pedda Mastan

Aged  about  63  years,  Occ:  Agriculturalist  R/o  5-80,  Pinnelli,  Machavaram,

palnadu District. Presently Resid'lng at Mallareddy Gudem Telangana.
..petitioner/s

AND

1.  The State of Andhra Pradesh., Home Department, Secretariat,

velagapudi, Amaravathi, Guntur D|lstr'lct, rep by its Pr'lncipal Secretary.

2.  The Director General of Police, State of Andhra Pradesh,

vaddeswaram, Mangalagiri, Guntur District.

3.  The Superintendent of Police,  NarasaraOPet,  Palnadu District.

4.   The Station House Offilcer,  Dachepalli Police Station,  Palnadu District.

.|Respondent/S

petition  under Art-lcle 226 of the Constitution Of lnd'la  Praying that in the

circumstances  stated  in  the  affildavit  filed  therewith,  the  High  Court  may  be

pleased to   issue a writ,  order or direction,  more  particularly one  in  nature of

writ  of  Habeas  Corpus  Or  any  Other  Wr'lt,   order  Or  d-lreCtiOn  d'lreCting  the



|±.

respondents   to   produce   petjtl|oner  son  A, e:,   chjnthapalll'  Alias   sattenapalli

pedda sal'da before this Hon'ble court

The petjtlon coming on for hearlng,  upon perus,'ng the  petI'tl'On and the

affldavlt  fl'Ied   l|n   support  thereof  and  upon   hear,'ng   the  arguments  of  SRI

s.RAMA  LAKSHMANA REDDY,  Advocate for the  petI'tjOner,  and of GP  FOR

HOME, for the Respondents, the court made the following

ORDER--

ThllS Writ Petitl'on has been moved, by`viay of a House Moll-on, by the

petI-tiOner contendl'ng that hl-s son chinthapaIIl- @ sattenapam pedda saida
has been pl-eked up by the 5th respondent today morning at ll.OO a.m from

Telangana state and no I-ntimatl|on of arrest has been given to any personl

The petl-tioner apprehends that the detenue sha"  not be produced  before

the  Magistrate within  24  hours and  thl-rd  degree  methods would  be  used

against the detenue.

The  learned  Government  pleader,  on  instructions,  submits  that the
detenue  l's accused  No.2 I-n  Crime  No.16 of 2O25,  dated 28.O3|2025,  on the

file of lvlachavaram poll-ce statI'On, Palnadu DI-Strict, for the offences of 323,

324,  3O7,  5O6  and  509  of l|p|c.  The  offenc6  is  said  to  have  occurred  on

17.05.2023-

The  petjtjoner  has  made  varl'ous  allegations  jn  the  affjdavjt  fI-led  I-n

support of the writ petition. The learned Government pleader seeks tI-me to

obtain jnstructjons regarding these allegations.

The   learned   Government  pleader  also  submits  that  the  detenue
would  be  produced  tomorrow  morning,  before  the  Junior  cI'V"  Judge,

Pl-duguraI[a.

In  the  meantl-me,  the  detenue  sha"  be  lodged  I-n  a  police  stall-On,

where  the  c.c  TV cameras  are  working  and  I-I Sha"  be  ensured  that the



detenue is always under coverage of the c.c TV cameras, till the detenue
-ls produced before the Mag-lstrate.

The  learned  Government Pleader also Submits that it would  have tO

be ascertained whether the c.c TV cameras in  Machavaram POliCe Station

are in working order. lf they are not in work-lng order, steps would be taken

to  shift  the  detenue  to  a  police  station  where  the  C.C  TV  cameras  are

working.

Registry   iS   directed   tO   number   the   Writ   Pet-ItiOn   and   Post   On

O2-04.2025.

c#gr #o¥:€#; E R
To,

1.  The  Principal Secretary, State of Andhra Pradesh., Home Department,

secretariat, velagapudi, Amaravathi, Guntur District.   (by Special

Messenger)

2.  The D'lrector General of Police, State of Andhra Pradesh,

vaddeswaram,  Mangalagiri, Guntur D'IStriCt.

3.   The Superintendent Of Pol'lce,  NarasaraoPet,  Palnadu District.

4.   The Station House Offilcer,  Dachepalli Police Station,  Palnadu Distr'lct.

(Addressees 2 to 4 by Speed Post)
5.   One CC to SRI S.RAMA LAkSHMANA REDDY, Advocate [OPUC]

6.  Two CCs to GP FOR HOME,  High Court of Andhra Pradesh [OUT]

7.   Two CCs to THE ADVOCATE GENERAL,  H'lgh Court of Andhra

Pradesh [OUT]

8.   The Section Offilcer,  New lil-lng Sect'lon,  H'lgh Court of Andhra Pradesh

[OUT]

9.  Two Spare Cop'les

PSR



HIGH COURT

RRR,J
a
Dr.KMR,J

DATED.. 29/03/2025

NOTE: POST ON 02.04.2025.

ORDER

WP(SR).No.12269 of 2025

lNTERIM DIRECTION

*.I


